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A n tu  Charfchas (or taJutliM
MSI. Shri Dhuleshwar Meena:

Shri B oM ctuii* Vhta: 
Shri K. Pradhani:
Shri He«r]t Blial:

Will the Minister of Commerce lie 
pleased to state:

(a) the number of Ambar Charkhas 
actually supplied to Rajasthan during
1966-67;

(b) the number out of them which 
Were actually in operation during the 
same period; and

(c) the total quantity of yarn pro­
duced during the same period?

The Deputy Minister in the Minis­
try of Commerce (Shri Shall Qureshl):
la) tt».

(b) 103.
(c) 30900 hanks.

Electrification on South Eastern 
Bailway

2052. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Railways be 
pleased to state:

(a) The names of the stations elec­
trified on the South Eastern Railway 
during 1966-67 and the expenditure in­
curred thereon; and

(b) the names Of stations on the 
South Eastern Railway proposed to be 
electrified during 1967-68?

The Minister of Railways (Shri C. 
M. Poonacha): (a) and (b). A state­
ment is laid on the Table of the House. 
[Placed in Library. See No. LT-597/ 
*7].

Industrial Licences for Orissa
M d  Shri Dhuleshwar Meena:

Shri Ramachandra Ulaka:

Start 4MrJf £hal:
Shri %. Pradhani:

Will the Minister of Industrial Deve­
lopment andt Company Affalifc Ha-
pleased to state:

(a) the number of applications for 
industrial licences received from 
Orissa during 1967 so far; and

(b) the number out of them sanc­
tioned and the number rejected during 
the same period?

The Minister of Industrial Develop­
ment and Company Affairs (Shri F. A- 
Ahmed): (a) One; Sir.

(b) Licence has been issued.
Ex-gratia payment to retired 

Rallwaymen
2054. Shri NamMar: Will the Minis­

ter of Railways be pleased to state:
(a) whether it is a fact that the 

orders issued by his Ministry regard­
ing the cx-gratia payment of pension 
to the retired Railwaymen were not 
received by the Northern Railway and 
particularly in the Ferozepur Division;, 
and

(b) if so, the reasons for differen­
tiation between Railways in regard to 
such payments?

The Minister of Railways (Shri C„ 
M. Poonacha): (a) No.

(b) Does not arise.

Cabinmen of Traffic Department In 
Samastlpur Distt.

2055. Shri Bhogendra Jha; Will the 
Minister of Railways be ple&sed to 
state:

(a) whether it is a fact that the 
Cabinmen of the Traffic Department 
of the North Eastern Hallway in 
Samastipur District have to perform 
duties for 1Z hours a day;

(b) whether it is also a fact that 
before the enforcement o f the Cabin- 
system, the Pointsmen had to perfanm 
duty for 6 hours a day; and*
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Cfc) if go, whether Government pro* 
pose to reduce the duty hour* of 
Cabinmen to 8 hours a day?

The Minister of Railways (Shri C. 
M. Pooaacha): (a) Yes, at certain 
stations only.

(b) Yes.

(c) The matter is under considera­
tion.

Train Facilities at Madras-Artumam 
Sections

2056. Shri D. N. Fatodia:
Shri Mohamed Imam:
Shri S. K. Tapuriah:
Shri Gadilingana Gowd:

Will the Minister of Railways be 
pleased to state:

(a) whether representations from 
vai ions quarters have been received 
for adequate train facilities at Madras- 
Arknonam Section of the Southern 
Railway; and

(b) if so, the action taken in this 
regard?

The Minister of Railways (Shri C. 
M. Foonacha): (a) Yes.

(b) An additional pair of trains was 
introduced on Maciras-lYiveliore 
Section from 2-10-66. Running of more 
trains on Madras-TriveUore-Arkonam 
section is not at present, operationally 
feasible for want of requisite terminal 
facilities at Madras Central.

Demands of the Employees of N.C.D.C.
2A57. Shri MaharaJ Singh Bharati: 

Shri Sheopujan Shastrl:
Shri Madho Limaye:

Will the Minister of Steel, Mine* 
and Metals be pleased to state:

(•) whether the employees of the 
National Coal Development Corpora­
tion, Ranchi have sent any complaints 
to Government in regard to excesses 
and corruption involving crores of 
rufeees; and

(b) if so, whether Government have 
conducted any investigation or enquiry 
in regard thereto?

The Minister of State in the Minis­
try of Steel, Mines and Metals (Shri
F. C. Sethi): (a) and (b). Yes Sir. The 
National Coal Organisation Employees 
Association, Ranchi, presented a me­
morandum on 22-2-1966 which con­
tained, inter-alia alleged cases of cor­
ruption etc. These weire examined 
and found to be vague or baseless 
except in one case where suitable 
action was taken. Another letter 
dated 19-12-1966 was sent by the 
N.C.O.E.A. to the Managing Director, 
National Coal Development Corpora­
tion with a copy to the Ministry re­
ferring to cases of corruption etc. This 
is being looked into by the National 
Coal Development Corporation.

Detention of G.T. Express
2058. Shri Vishwa Nath Pandey: Will 

the Minister of Railways be pleoscl 
to state:

(a) whether it is a fact that the 
New Delhi-Madras Grand Trunk Ex­
press was detained for 8 hours bet­
ween Ballabgarh and Asaoti Stations 
on the New Delhi Agra Section of the 
Central Railway on the 9th May, 1967 
after a second bogie had caught Are;

(b) if so, the causes of the accident; 
and -

(c) the total amount of loss to the 
railway property?

The Minister of Railways (Shri C. 
M. Poooachs): (a) On 8-5-1967. 16 Up 
Grand Trunk Express suffered a deten­
tion of nearly 9 hours between Ballab­
garh and Asaoti stations on account of 
fire in a 2nd Class coach marshalled 
third from the train engine.

(b) The cause of the accident is 
under investigation.

(c) The cost of damage to railway 
property was estimated at approxi­
mately Rs. 50,000.




